
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 453/2023 

Raghubir Singh Garia ... Applicant 

Versus 

State of Uttrakhand & Ors. ... Respndent 

ADDITONAL DOCUMENTS ON BEHALF OF RESPONDENT NO.5 

Sr. Particulars Page nos. 

No. 

1. Letter dated 08.01.2002 granting of mining lease 1-2 

2. Lease Deed registered in sub registrar office Bageshwar 3-27 

on 22.02.2002 for a period of 20 years valid upto 21.02.2022 

3. The Ministry of Environment, Forest and Climate Change, 28-31 

GOI, vide Clarification No. Z-110013/ 6/2015-IA.II(M) 

dated 08.01.2016 

4. Notification dated 10.02.2015 issued by the Ministry of 32-33 

Mines declaring Soapstone as Minor Mineral. 

5. Dead Rent Receipts for the period period 2016-2017,2017- 34-36 

2018,2018-2019,2019-2020,2021-2022 and 2022-2023 

6. Letter dated 06.12.2019 issued by SEIAA granting 37-41 

Respondent No. 5 Environmental Clearance for the 

mining lease area. 

7. Uttarakhand Pollution Control Board vide Order dated 42-43 

12.10.2020 granted CCA (Provisional Consent Order) 

dated 12.10.2020 valid upto 31.03.2021 
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